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faerer—=E eravem &7 25,800 /— ¥W @ X A
THipa faq dfderes IeA (ST aoem dait &
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MU & A, fasre, Seaar R (Fgfaa uieer &1 ugarH) e & Jqd 3iid i,
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N olddd & UIH B BT A3 Ufaerd gRfl, dad dl SIgel |

3. wfder R fygad aafad & dar gofaar sRemE R wR Erft| afy dfder w g
FfdT BT BRIUTA /AR SIh 61 Uil Srar g, o Fgfad wiafad fby o &
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GRTE, THUTT 81 S Af2d WU BRI bl G2 H, Wit ffbedr et g
SR S99 IR B WX Yarel™d fad 9 aFfde oIl faaeTer (Sifdd a=dl &
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RIRT FU W U TN SYT 3R IADB! MY I Ja—aqd MR @
S g e o TRAarave Farad w81 81 il 2 | VAl Afgerr smefl &1 yaarasen
P IRG | B8 IR & YAl fafdhear Sugaddt & foft g wiefor fdhar g
3R Ife g8 SIRRH IR WRIGRT & IR JAO—U5 YRgd PR TR IUG
UT$ Sl © o 98 S99 oY AIRIET @ 1Y ug R Fgad &1 S Al |

8. Wfder R Fgad =afdd &1 Al 3o yd deiedi & AR § TR UR ST SUfard g,
ar 98 SU R R O AT afoRe ueeR) @ Ug & IHM & RO IR AR
2, g W= /2 WY BT gheR BT /BT |

9. dWiiwr w® Fged =fdd (@) & dHaRl GFfed dF Aol & Ar—3me
SoUloUh /SllodloUtho Wl &Y &l BNI1| $HS WEIWRy YH UedbR 3R fgdia
TeThR = ATferdt & SuRerfd # gud ddued SfeciRad aRIg Bl 3Tq-—T0 gXdieR
Fx fau 2|

arferat &1 SuRerfa #:

(U121 UETHR B BETR)

(e veTPR & BeR)

[Authoritative English text of this Department Notification No. EDN-B-Kha(7)-2/2019-1, dated
27-07-2024 as required under clause (3) of Article 348 of the Constitution of India].

HIGHER EDUCATION DEPARTMENT
NOTIFICATION

Shimla-171 002, the 27th July, 2024

No. EDN-B-Kha(7)-2/2019-1.—In exercise of the powers conferred by proviso to article
309 of the Constitution of India, the Governor, Himachal Pradesh, in consultation with the
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Himachal Pradesh Public Service Commission, is pleased to make the Recruitment and Promotion
Rules for the post of Lecturer Physical Education (School New) Group-B in the Department of
Higher Education, Himachal Pradesh as per Annexure “A” attached to this notification, namely:—

1. Short title and | (1)
Commencement.

These rules may be called the Himachal Pradesh Higher Education
Department, Lecturer Physical Education (School New) Group-B
Recruitment and Promotion Rules, 2024.

2

These Rules shall come into force from the date of publication in
the Rajpatra (e-Gazette)Himachal Pradesh.

By orders,

Secretary (Education).

Annexure- “A”

RECRUITMENT AND PROMOTION RULES FOR THE POST OF LECTURER
PHYSICAL EDUCATION (SCHOOL-NEW) GROUP-B IN THE DEPARTMENT OF
HIGHER EDUCATION HP GOVERNMENT.

1. Name of the post

Lecturer Physical Education (School-New)

(For teaching the subject to students of +1 and +2 and
to organize Sports/Physical Education
activities/Coaching and to perform the role of the
Physical Education Teacher in the schools where they
are posted for entire school (Particularly Class 6th to
Class 12th) including the cluster schools/school

complex).
2. Number of post(s) 486 (four Hundred Eighty Six)
3. Classification Group-B
4. Scale of Pay 1) Pay Scale for Regular incumbent(s):

“Level 12 of Pay Matrix attached with time scale
of the post, as per H.P. Civil Services (Revised
Pay) Rules, 2022”.

1) Emoluments for contract employees:
“60% of the first cell of the applicable level of
Pay Matrix of the corresponding cadre, as per H.P.
Civil Services (Revised Pay) Rules, 2022”.

5. Whether “Selection” post or | Non-Selection
“Non-Selection” post.
6. Age for direct recruitment 18 to 45 years:

Provided that the upper age limit for direct recruits
will not be applicable to the candidates already in
service of the Government including those who have
been appointed on adhoc or on contract basis:

Provided further that if a candidate appointed on adhoc
basis or on contract basis had become over-age on the
date when he was appointed as such he shall not be
eligible for any relaxation in the prescribed age limit
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by wvirtue of his/her such adhoc or contract
appointment :

Provided further that the upper age limit is relaxable
for Scheduled Castes/ Scheduled Tribes /Other
Categores of persons to the extent permissible under
general or special order(s) of the Himachal Pradesh
Government.

Provided further that the employees of all the Public
Sector Corporations and Autonomous Bodies who
happened to be Government Servants before
absorption in Public Sector/
Corporations/Autonomous Bodies at the time of
initial  constitution of  such  Corporations/
Autonomous Bodies shall be allowed age concession
in direct recruitment as admissible to Government
servants. This concession will not however be
admissible to such staff of the Public Sector
Corporations/Autonomous Bodies who were/ are
subsequently appointed by such Corporations/
Autonomous Bodies who are/were finally absorbed in
the service of such Corporations/Autonomous Bodies
after initial constitution of the Public Sector
Corporations/ Autonomous Bodies.

Note.—

Age limit for direct recruitment will be reckoned
on the first day of the year in which the post(s)
is/are advertised for inviting applications or
notified to the Employment Exchanges or as the
case may be.

Minimum educational and

other qualifications
required for direct
recruit(s):

(a) ESSENTIAL QUALIFICATIONS

i) Bachelor of Physical Education (B.P.Ed.) or
Bachelor of Physical Education (BPE) or
Bachelor of Science (B.Sc.) in Health and
Physical Education and Degree in Sports with
atleast 55% marks as per National council for
Teacher Education (Recognition Norms and
Procedure) Regulations, 2009.

Or

Atleast 50% marks in the B.P.Ed.
degree/B.P.Ed. (Integrated) 4 years professional
degree in accordance with the National Council
for Teacher Education (Recognition Norms and
Procedure) Regulations, 2007 notified on
10-12-2007.

Or

B.P.Ed. with atleast 55% marks or B.P.E. Course

of 3 years duration with atleast 50% marks in
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accordance with the National Council for
Teacher Education Regulations, 2002 notified on
13-11-2002.

AND

i) M.P.Ed./M.A. Physical Edu. of at least 2 years
duration from any National Council for Teacher
Education recognized institution.

(b) DESIRABLE QUALIFICATIONS

Knowledge of customs, manner and dialects of
Himachal Pradesh and suitability for appointment in
the peculiar conditions prevailing in the Pradesh.

Note(1).—A candidate shall be eligible for
appointment to Class-III post(s), if he/she has passed
Matriculation and 10+2 from any School/Institution
situated within Himachal Pradesh:

Provided this condition shall not apply to Bonafide
Hamachalis.

Whether age and
educational qualifications
prescribed for direct
recruit(s) will apply in the
case of the promotee(s):

Age: Not applicable
Educational Qualifications: Yes

Period of probation, if any

Direct Recruitment/Promotion:

a) Two years subject to such further extension for a
period not exceeding one year as may be
ordered by the competent authority in special
circumstances and reasons to be recorded in
writing

b) No probation in case of appointment on contract
basis, tenure basis, re-employment after
superannuation and absorption.

Promotion: Not applicable

10. Method of recruitment, 1.  50% by Direct recruitment on regular basis or
whether by direct on contract basis, as the case may be.
recruitment or by 2. 50% by promotion
promotion/ secondment/
transfer and the percentage
of post(s) to be filled in by
various methods.

11. In case of recruitment by | By promotion from amongst in-service DPEs

promotion /secondment
/transfer grade(s) from
which promotion/

secondment/ transfer is to
be made.

possessing the educational qualification as per column
No.7 above, with at least five years regular service or
regular combined with continuous adhoc service
rendered, if any, in the grade :

2635
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(I) Provided that for the purpose of promotion every
employee shall have to serve atleast one term in
the  Tribal/Difficult/ Hard areas and
remote/rural areas subject to adequate number
of post(s) available in such areas:

Provided further that for the proviso (I) supra
shall not be applicable in the case of those
employees who have five years or less services,
left for superannuation except posting/transfer
in remote/rural area. However, this condition of
five years shall not be applicable in cases of
promotion:

Provided further that Officers/Officials who
have not served atleast one tenure in
Tribal/Difficult/Hard areas and remote/rural
areas shall be transferred to such area strictly in
accordance with his/her seniority in the
respective cadre.

EXPLANATION I.—For the purpose of proviso (I)
supra  the "terms" in  Tribal/Difficult/Hard
Areas/Remote/Rural areas shall mean normally three
years or less period of posting in such areas keeping
in view the administrative exigencies/convenience.

EXPLANATION II.—For the purpose of proviso (I)
supra the Tribal/Difficult Areas shall be as under:—

1. All Tribal areas in the State

2. Churah and Mehla Blocks of Chamba District.

3. 15/20,18/20,12/20 arecas of Rampur Sub

Division including Kuki, Darkali, Munish,
Kashapat Panchayat, District Shimla.

4. Dodra Kawar Sub-Division of District Shimla.
Jabal, Khabal Pekha, Tangnu, Janglik, Diudi,
Mayla, Sindasli, Dhagoli, Rohal, Ranol,
Kharshali, Gaonsari, Diswani, Dhakgaon
Panchayats of Chhohara Block of Rohru Sub-
Division, District Shimla.

Sub-Tehsil Kupvi of District Shimla

7. Chhota Bhangal and Bara Bhangal areas of

Kangra District.

Shillai and Sangrah Tehsils of Sirmaur District.

9. Patwar Circle Charana of Tehsil Nohradhar
and Patwar Circles: Khala Kyar, Bhatgarh,

Koti Dhiman and Jarag of Tehsil Dadahu,

District Sirmaur.

10. Chuhar Ghati of District Mandi

Explanation IIL.—For the purpose of proviso (1)
Supra the Remote/Rural Areas shall be as
under:—

e

a

oo
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i)  All stations beyond the radius of 20 Kms. /
from Sub-Division Tehsil headquarter.

i1)  All stations beyond the radius of 15 Kms. from

State Headquarter and District head quarters

where bus service is not available and on foot
journey is more than 3 (three) Kms.

1) Home town or area adjoining to area of home

town within the radius of 20 Kms. of the
employee regardless of its category.

(IT) In all cases of promotion, the continuous adhoc
services rendered in the feeder post if any, prior
to regular appointment to the post shall be taken
into account towards the length of service as
prescribed in these rules for promotion subject
to the conditions that the adhoc
appointment/promotion in the feeder category
had been made after following proper
acceptable process of selection in accordance
with the provisions of Recruitment &
Promotion Rules:

Provided that in all cases where a junior person
becomes eligible for consideration by virtue of
his total length of service (including the service
rendered on adhoc basis followed by regular
service/appointment) in the feeder post in view
of the provisions referred to above, all persons
senior to him in the  respective
category/post/cadre shall be deemed to be
eligible for consideration and placed above the
junior person in the field of consideration:

Provided that all incumbents to be considered
for promotion shall possess the minimum
qualifying service of atleast three years or that
prescribed in the Recruitment & Promotion
Rules for the post, whichever is less:

Provided further that where a person becomes
ineligible to be considered for promotion on
account of the requirements of the preceding
proviso, the person(s) junior to him shall also
be deemed to be ineligible for consideration for
such promotion.

Explanation.—The last proviso shall not
render the junior incumbents ineligible for
consideration for promotion if the senior
ineligible persons happened to be ex-
servicemen who have joined Armed Forces
during the period of emergency and recruited
under the provisions of rule-3 of Demobilized
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Armed Force Personnel (Reservation of
Vacancies in Himachal State Non-Technical
Services) Rules, 1972 and having been given
the benefit of seniority thereunder or recruited
under the provision of rule-3 of Ex-Servicemen
(Reservation of vacancies in the Himachal
Pradesh Technical Service) Rules, 1985 and
having been given the benefit of seniority
thereunder.

(2) Similarly, in all cases of confirmation,
continuous adhoc service rendered on the
feeder post if any, prior to the regular
appointment against such posts shall be taken
into account towards the length of services, if
the adhoc appointment/promotion has been
made after proper selection and in accordance
with the provision of the Recruitment &
Promotion Rules:

Provided that inter-se-seniority as a result of
confirmation after taking into account, adhoc
service rendered shall remain unchanged.

12. If a Departmental | Departmental Confirmation Committee/Departmental
Promotion Promotion Committee:

Committee/Departmental As may be constituted by the Government from time
Confirmation = Committee | to time.

exists, what is its

composition?

13. Circumstances under | As required under the law
which the Himachal
Pradesh  Public  Service
Commission (H.P.P.S.C.) is
to be consulted in making
recruitment .

14. Essential requirement for a | A candidate for appointment to any service or post
direct recruitment . must be a citizen of India.

15. Selection for appointment | Selection for appointment to the post in the case of
to post by direct | direct recruitment shall be made on the basis of merit
recruitment. of written examination and/or practical test or skill test

or physical test, the standard/syllabus etc. will be
determine by the Himachal Pradesh Public Service
Commission/other recruiting agency/authority, as the
case may be.

15-A Selection for appointment | Notwithstanding anything contained in these rules,

to the post by Contract
appointment.

contract appointment to the post will be made
subject to the terms and conditions given below:—

(I) CONCEPT:
(a) Under this policy the Lecturer Physical Education
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(School-New) in the Department of Higher
Education, Himachal Pradesh will be engaged on
contract basis initially for one year, which may be
extendable on year to year basis:

Provided that for extension/renewal of contract
period on year to year basis the concerned HOD
shall issue a certificate that the service and
conduct of the contract appointee is satisfactory
during the year and only then his period of
contract is to be renewed /extended.

(b) POST FALLS WITHIN THE PURVIEW OF
HPPS.C.:

The Director of Higher Education, Himachal
Pradesh after obtaining the approval of the
Government to fill up the vacant posts on
contract basis will place the requisition with the
concerned recruiting agency i.e. the Himachal
Pradesh Public Service Commission Shimla or
other recruiting agency/authority, as may be
decided by the Govt.

(¢) The selection will be made in accordance with
the eligibility conditions prescribed in these
rules.

(I) CONTRACTUAL EMOLUMENTS :
The Lecturer Physical Education (School-New)
appointed on contract basis will be paid consolidated
fixed contractual amount @ Rs.25800/- per month
(which shall be 60% of the first cell of the applicable
level of pay matrix of the corresponding cadre).

(IIDAPPOINTING/DISCIPLINARY
AUTHORITY:

The Director of Higher Education Department,
Himachal Pradesh will be appointing and
disciplinary authority.

(IV) SELECTION PROCESS:

Selection for appointment to the post in the case of
contract appointment shall be made on the basis of
merit of written examination and/or practical test or
skill test or physical test, the standard/syllabus etc.
will be determine by the Himachal Pradesh Public
Service Commission/other recruiting
agency/authority, as may be decided by the Govt.

\2 COMMITTEE FOR SELECTION OF
CONTRACTUAL APPOINTMENTS :
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(©)

FOR POST(S) FALLING WITHIN THE

PURVIEW OF HPPSC/HPSSC

As may be constituted by the concerned recruiting
agency i.e. the Himachal Pradesh Public Service
Commission Shimla from time to time.

(V) AGREEMENT :
After selection of a candidate, he/she shall sign an
agreement as per Annexure-B appended to these
Rules.
(VII) TERMS AND CONDITIONS :

(@) The Lecturer Physical Education (School-

New) appointed on contract basis will be paid
consolidated fixed contractual amount @
Rs.25800/- per month (which shall be 60% of
the first cell of the applicable level of Pay
Matrix of the corresponding cadre).

(b) The service of the Contract Appointee will be

purely on temporary basis. The appointment
is liable to be terminated in case the
performance/conduct of the  contract
appointee is not found satisfactory. In case
the contract appointee is not satisfied with
the termination orders issued by the
Appointing Authority, he/she may prefer an
appeal before the Appellate Authority who
shall be higher in rank to the Appointing
Authority, with in a period of 45 days, from
the date of which a copy of termination
orders is delivered to him/her.

The contract appointee will be entitled for
one day casual leave after putting one
month’s service, 10 days’ medical leave and
5 days’ special leave, in calendar year. A
female contract appointee with less than two
surviving children may be granted maternity
leave for 180 days’. A female contract
appointee shall also be entitled for maternity
leave not exceeding 45 days’ (irrespective of
the number of surviving children) during the
entire service in case of miscarriage
including abortion, on production of medical
certificate  issued by the authorized
Government Medical Officer. A contract
employee shall not be entitled for medical re-
imbursement and LTC etc. No leave of any
other kind except above is admissible to the
contract appointee.

Un-availed casual leave, medical leave and
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special leave can be accumulated upto the
calendar year and will not be carried forward
for the next calendar year.

(d) Unauthorized absence from the duty without
the approval of the Controlling Officer shall
automatically lead to the termination of the
contract. However, in exceptional cases
where the circumstances for unauthorized
absence from duty were beyond his/her
control on medical grounds, such period shall
not be excluded while considering his/her
case for regularization but the incumbent
shall have to intimate the controlling
authority in this regard well in time.
However, the contract appointee shall not be
entitled for contractual amount for this period
of absence from duty:

Provided that he/she shall submit the
certificate of illness/fitness issued by the
Medical  Officer, as per prevailing
instructions of the Government.

(e) An official appointed on contract basis who
has completed three years tenure at one place
of posting will be eligible for transfer on
need based basis wherever required on
administrative grounds.

(f) Selected candidate will have to submit a
certificate of his/her fitness issued by a
Medical Board in the case of a Gazetted
Government servant and by Government
Medical Officer in the case of a Non-
Gazetted Government servant. In case of
women candidates who are to be appointed
against post(s) carrying hazardous nature of
duties, and in case they have to complete a
period of training as a condition of service,
such women candidate, who as a result of
tests is found to be pregnant of twelve week’s
standing or more shall be declared
temporarily unfit and her appointment shall
be held in abeyance until the confinement is
over. Such women candidate be re-examined
for medical fitness six weeks after the date of
confinement, and if she is found fit on
production of medical fitness certificate from
the authority as specified above, she may be
appointed to the post kept reserved for her.

(g) Contract appointee will be entitled to TA/DA if
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required to go on tour in connection with
his/her official duties at the same rate as
applicable to regular counterpart official at
the minimum of pay scale.

(h) Provisions of service rules like FR SR, Leave
Rules, GPF Rules, Pension Rules & Conduct
rules etc. as are applicable in case of regular
employees will not be applicable in case of
contract appointees. The Employees Group
Insurance Scheme as well as EPF/GPF will
also not be applicable to contract
appointee(s).

16. Reservation. The appointment to the service shall be subject to
orders regarding reservation in the service for
Scheduled Castes/Scheduled Tribes/Other Backward
Classes/Other categories of persons issued by the
Himachal Pradesh Government from time to time.

17. | Departmental Examination. | Not applicable

18. Power to relax. Where the State Government is of the opinion that it is
necessary or expedient to do so, it may, by order for
reasons to be recorded in writing and in consultation
with the Himachal Pradesh Public Service
Commission Shimla, relax any of the provision(s) of
these rules with respect to any class or category of
person(s) or post(s).

Annexure-B

Form of contract/ agreement to be executed between the Lecturer Physical Education
(School-New) and the Government of Himachal Pradesh through Director of Higher
Education. (Designation of the Appointing Authority).

This agreement is made on this day of in the
year between Sh./Smt.............. s/o d/o Shri r/o
Contract appointee (hereinafter called the FIRST PARTY), AND The Governor of
Himachal Pradesh through Director of Higher Education (Designation of the
Appointing Authority)/ Head of the Institution i.e. Principal/Headmaster (here-in-.after the
SECOND PARTY).

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the
FIRST PARTY has agreed to serve as a Lecturer Physical Education (School-New) on contract
basis on the following terms & conditions:.

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a
Lecturer Physical Education (School-New) for a period of 1 year commencing on day
of and ending on the day of.................... It is specifically mentioned and
agreed upon by both the parties that the contract of the FIRST PARTY with SECOND
PARTY shall ipsofacto stand terminated on the last working day
i.e. on and information/ notice shall not be necessary:
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Provided that for further extension/renewal of contract period the HOD shall issue a
certificate that the service and conduct of the contract appointee was satisfactory during
the year and only then the period of contract is to be renewed/extended.

The Lecturer Physical Education (School-New) appointed on contract basis will be paid
consolidated fixed contractual amount @ Rs.25800/- per month (which shall be 60% of
the first cell of the applicable level of pay matrix of the corresponding cadre).

The service of the Contract Appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/conduct of the contract
appointee is not found satisfactory. In case the contract appointee is not satisfied with
the termination orders issued by the Appointing Authority, he/she may prefer an appeal
before the Appellate Authority who shall be higher in rank to the Appointing Authority,
with in a period of 45 days, from the date of which a copy of termination orders is
delivered to him/her.

The contract appointee will be entitled for one day casual leave after putting one month’s
service, 10 days’ medical leave and 5 days’ special leave, in a calendar year. A female
contract appointee with less than two surviving children may be granted maternity leave
for 180 days’. A female contract appointee shall also be entitled for maternity leave not
exceeding 45 days’ (irrespective of the number of surviving children) during the entire
service, in case of miscarriage including abortion, on production of medical certificate
issued by the authorized Government Medical Officer. A contract employee shall not be
entitled for medical re-imbursement and LTC etc. No leave of any other kind except
above is admissible to the contract appointee.

Un-availed casual leave, medical leave and special leave can be accumulated upto the
calendar year and will not be carried forward for the next calendar year.

Unauthorized absence from the duty without the approval of the Controlling Officer shall
automatically lead to the termination of the contract. However, in exceptional cases
where the circumstances for un-authorized absence from duty were beyond his/her
control on medical grounds, such period shall not be excluded while considering his/her
case for regularization but the incumbent shall have to intimate the controlling authority
in this regard well in time. However, the contract appointee shall not be entitled for
contractual amount for this period of absence from duty:

Provided that he/she shall submit the certificate of illness/fitness issued by the Medical
Officer, as per prevailing instructions of the Government.

An official appointed on contract basis who has completed three years tenure at one place
of posting will be eligible for transfer on need based basis wherever required on
administrative grounds.

Selected candidate will have to submit a certificate of his/her fitness issued by a Medical
Board in the case of a Gazetted Government servant and by Government Medical Officer
in the case of a Non-Gazetted Government servant. In case of women candidates who are
to be appointed against post(s) carrying hazardous nature of duties, and in case they have
to complete a period of training as a condition of service, such women candidate, who as
a result of tests is found to be pregnant of twelve week’s standing or more shall be
declared temporarily unfit and her appointment shall be held in abeyance until the
confinement is over. Such women candidate be re-examined for medical fitness six
weeks after the date of confinement, and if she is found fit on production of medical
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fitness certificate from the authority as specified above, she may be appointed to the post
kept reserved for her.

8. Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counter-part official at
the minimum of pay scale.

9. The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s).

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands
the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:
(Name and Full Address)

1.

(Signature of the FIRST PARTY)
(Name and Full Address)

1.

(Signature of the SECOND PARTY)

GOVERNOR’S SECRETARIAT
Raj Bhavan, Shimla

ORDER
Dated the 31st July, 2024
No. 42-2/78-GS.—In view of the superannuation of Dr. D.K. Vatsa, Pr. Agricultural
Engineer, COA, Palampur, on 31st July, 2024, holding the addition charge of Vice-Chancellor of

the CSK HPKYV, Palampur and in exercise of powers conferred upon me by Sub-Section (5) of
Section 24 of the Himachal Pradesh Universities of Agriculture, Horticulture and Forestry Act,
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1986 (Act No. 4 of 1987) as amended upto date, I, Shiv Pratap Shukla, Chancellor, Chaudhary
Sarwan Kumar Himachal Pradesh Krishi Vishvavidyalaya, Palampur hereby direct Dr. Naveen
Kumar, Pr. Agronomist, Deptt. of Agronomy, CSK HPKYV, Palampur [Holding the charge of DEE
(Director Extension)] to hold the charge of the post of Vice-Chancellor, Chaudhary Sarwan Kumar
Himachal Pradesh Krishi Vishvavidyalaya, Palampur in addition to his own duties till further
orders or till the new Vice-Chancellor is appointed, whichever is earlier, with immediate effect.

The other terms and conditions of the service applicable to him will be as laid down in the
Statute 3.1(1) of the Statutes of Chaudhary Sarwan Kumar Himachal Pradesh Krishi
Vishvavidyalaya, Palampur.

By order,

Sd/-

(SHIV PRATAP SHUKLA),

Governor (Chancellor),

Chaudhary Sarwan Kumar Himachal Pradesh,
Krishi Vishvavidyalaya, Palampur.

In the Court of Sh. Manish Kumar Soni, HPAS, Marriage Officer-cum-
Sub-Divisional Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Mahinder Singh aged 31 years s/o Sh. Raj Singh, r/o Village Janain, P.O. Samtana,
Tehsil Barsar, District Hamirpur (H.P.) Presently c/o Rakesh Rani Verma w/o Surinder Singh
Verma, r/o H.No. 421, W. No. 1, Near Degree College, Hamirpur, Tehsil & Distt. Hamirpur (H.P.).

2. Anu Kumari aged 31 years d/o Sh. Krishan Lal, r/o W.No. 3, VPO Ropari, Tehsil
Barsar, Distt. Hamirpur (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice of Registration of Marriage.

Sh. Mahinder Singh & Anu Kumari have filed an application u/s 16 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents before the court of undersigned stating
therein that thier marriage ceremony has been performed between them at Shiv Narayan Mandir,
Hamirpur, Tehsil & Distt. Hamirpur (H.P.) on 22-06-2024 according to Hindu rites and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 27-08-2024. In case no objection is received by 27-08-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.
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Issued under my hand and seal of the court on 23-07-2024.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sh. Manish Kumar Soni , HPAS, Marriage Officer-cum-
Sub-Divisional Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Akshay Kumar aged 29 years s/o Sh. Madan Lal, r/o Village Harned, P.O. Baftin,
Tehsil & District Hamirpur (H.P.).

2.  Laxmi Thakur w/o Sh. Akshay Kumar, r/o Village Harned, P.O. Bafrin, Tehsil &
District Hamirpur (H.P.) presently residing d/o Sh. Jhave Ram, r/o Village Tandi, P.O. Shilli Bagi,
Tehsil Thunag, District Mandi (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Akshay Kumar & Laxmi Thakur have filed an application u/s 15 & 16 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents before the court of undersigned, stating
therein that their marriage ceremony has been performed between them on 30-04-2024 at Shiv
Parvati Mandir at Bafrin, P.O. Bafrin, Tehsil & District Hamirpur (H.P.) according to Hindu rites
and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 02-09-2024. In case no objection is received by 02-09-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 23-07-2024.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Hamirpur, District Hamirpur (H.P.).
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In the Court of Sh. Manish Kumar Soni , HPAS, Marriage Officer-cum-
Sub-Divisional Magistrate, Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Rajat Sharma s/o Sh. Ram Nath Sharma, r/o H.No. 124, W. No. 8, Naya Nagar,
Hamirpur, Tehsil & District Hamirpur (H.P.).

2. Tanya Awasthi d/o Sanjeev Kumar Awasthi, r/o Housing Board Colony, Palampur (T),
Bindravan, District Kangra (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Rajat Sharma & Tanya Awasthi have filed an application u/s 15 & 16 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents before the court of undersigned, stating
therein that their marriage ceremony has been performed on 22-07-2024 at Chamunda Devi Mata
Temple, Palampur, Tehsil Palampur, District Kangra (H.P.) according to Hindu rites and customs.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 24-08-2024. In case no objection is received by 24-08-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 23-07-2024.
Seal. Sd/-

Marriage Officer-cam-SDM,
Sub-Division Hamirpur, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Barsar, District Hamirpur (H.P.) Exercising the
Powers of Marriage Officer under Special Marriage Act, 1954

In the matter of:

1.  Mr. Ram Krishan Sharma age 86 years s/o Sh. Lachhman Ram, r/o Village & P.O.
Kanoh, Tehsil Barsar, Distt. Hamirpur (H.P.).

2. Ms. Rita Sharma age 77 years d/o Late Sh. Amar Nath Bhasin, r/o Pushpa Bhawan, A-
353, Sangam Vihar, South Delhi ..Appellants.

Versus
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General Public

Subject.—Notice of Marriage.

Mr. Ram Krishan Sharma & Ms. Rita Sharma have filed an application u/s 15 of the Special
Marriage Act, 1954 alongwith affidavits and supporting documents in this court of undersigned in
which they have stated that they solemnized their marriage ceremony on dated 13-12-2023 as per
Hindu Rites and Customs at Arya Samaj Viashvik Hindu Marriage Trust Temple at 591/22-B,
Nakul Gali, Vishwas Nagar, Delhi.

Therefore, the general public is hereby informed through this notice that any person having
any objection regarding this marriage may file his/her objections personally or in writing before
this court on or before 23-08-2024. In case no objection is received by 23-08-2024, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 23-07-2024.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate, Barsar, District Hamirpur (H.P.) Exercising the
Powers of Marriage Officer under Special Marriage Act, 1954

In the matter of:

1. Mr. Kuldeep Sharma age 37 years s/o Sh. Prithvi Chand Sharma, r/o Village Usnar
Kalan, P.O. Nara, Tehsil Barsar, Distt. Hamirpur (H.P.).

2. Ms. Peeyushi Sharma age 35 years d/o Sh. Devender, r/o Gali No. 02, T-563, D4A,
Baljeet Nagar, Shadipur, Delhi ..Appellants.

Versus
General Public

Subject—Notice of Marriage.

Mr. Kuldeep Sharma & Ms. Peeyushi Sharma have filed an application u/s 15 of the Special
Marriage Act, 1954 alongwith affidavits and supporting documents in this court of undersigned in
which they have stated that they solemnized their marriage on dated 08-12-2022 as per Hindu Rites
and Customs at Arya Samaj Mandir at Modi Nagar, Gaziabad (U.P.).

Therefore, the general public is hereby informed through this notice that any person having
any objection regarding this marriage may file his/her objections personally or in writing before
this court on or before 23-08-2024. In case no objection is received by 23-08-2024, it will be
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presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 23-07-2024.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Naib Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :
Anjna Devi

Versus
General Public

Notice to General Public.

Anjna Devi d/o Sh. Sunder Singh presently w/o Sh. Rakesh Kumar, r/o Village Samaila,
P.O. Mabharal, Tappa & Tehsil Dhatwal at Bijhari, Distt. Hamirpur (H.P.) has applied in this office
for the entry of her date of birth in the relevant birth register of Gram Panchayat Samaila, Distt.
Hamirpur (H.P.). To justify the contents of the application, the applicant has submitted her
affidavit, two witneses affidavits, Form No. 10 from CMO Office, Hamirpur and certificate of
G.P.S. Samaila showing the date of birth which is 06-06-1980.

General public is hereby informed through this notice that if any person having any
objection regarding the date of birth of the Anjna Devi which is 06-06-1980 in Gram Panchayat
record Samaila they can file their objections either in writing or through their counsel within a
period of thirty days from the date of issue of this notice, if no objection is received from any
person regarding the date of birth which is 06-06-1980 the same will be registered accordingly.

Issued under my hand and seal of the court on 25-07-2024.

Seal. Sd/-

Executive Magistrate-cum-Naib Tehsildar,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of (Aprajita Chandel, HPAS), Sub-Divisional Magistrate Exercising the Powers
of
Marriage Officer, Nadaun, District Hamirpur (H.P.)

1. Lucky s/o Sh. Tara Singh, r/o Vill. Baloh, P.O. Panyali, Tehsil Nadaun, District
Hamirpur (H.P.).
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2. Suman d/o Mahesh Singh, r/o Village Kevelari, P.O. Bondar Mal, Tehsil & Distt.
Dindori, Madhya Pradesh.

Versus
General Public

Subject.— Notice for Registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on dated 22-07-2024 at Shiv Mahadev Mandir,
Putriyala, P.O. Kohala, Tehsil Jawalamukhi, Distt. Kangra (H.P.) and they are living as husband
and wife since then. Hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
has the objections regarding this marriage can file the objections personally or in writing before this
office on or before 30-08-2024 at 11.00 A.M. The objections after 30-08-2024 at 11.00 A.M. will not
be entertained by this office and then the marriage will be registered according as per law
prescribed.

Issued on this day 23-07-2024 under my hand and seal of the court.
Seal. Sd/-
(APRAJITA CHANDEL, HPAS),
Sub-Divisional Magistrate-cum-

Marriage Officer,
Nadaun, District Hamirpur (H.P.).

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Arun Kumar aged 33 years s/o Sh. Sant Ram, r/o Village & P.O. Rangar, Tehsil
Sujanpur, District Hamirpur (H.P.).

2.  Naina aged 26 years d/o Sh. Vijay Kumar, r/o 1372, Kaith Majri, Near Subji Mandi,
Ambala City, Ambala, Haryana .. Applicants.

Versus

General Public .. Respondent.

Subject.— Notice of the Intended Marriage.
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Arun Kumar aged 33 years s/o Sh. Sant Ram, r/o Village & P.O. Rangar, Tehsil Sujanpur,
District Hamirpur (H.P.) & Naina aged 26 years d/o Sh. Vijay Kumar, r/o 1372, Kaith Majri, Near
Subji Mandi, Ambala City, Ambala, Haryana have filed an application in the court of undersigned
under section 5 of Special Marriage Act, 1954 in which they stated that they intend to solemnize
their marriage within three months of calendar.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 20-08-2024. The objections received after 28-08-2024 will not be entertained
and marriage will be registered accordingly.

Issued today on 05-07-2024 under my hand and seal of the court.

Seal. Sd/-
(DR. ROHIT SHARMA, HAS.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Salinder Singh aged 39 years s/o Sh. Amin Chand, r/o Village Duhak, Joggi Mohalla,
P.O. Chauri, Tehsil Sujanpur, District Hamirpur (H.P.).

2. Deepa Kumari aged 38 years d/o Sh. Uttam Chand, Village Jharanthee, P.O. Janjehli,
Tehsil Thunag, District Mandi (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Salinder Singh aged 39 years s/o Sh. Amin Chand, r/o Village Duhak, Joggi Mohalla, P.O.
Chauri, Tehsil Sujanpur, District Hamirpur (H.P.) & Deepa Kumari aged 38 years d/o Sh. Uttam
Chand, Village Jharanthee, P.O. Janjehli, Tehsil Thunag, District Mandi (H.P.) have filed an
application alongwith affidavits in this court under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001) that they have
solemnized their marriage ceremony on 03-07-2024 at Shiv Shakti Mandir, Ward No. 6, Sujanpur,
District Hamirpur (H.P.) as per Hindu Rites and Customs and they are living together as husband
and wife since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
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court on or before 08-08-2024. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 06-07-2024 under my hand and seal of the court.

Seal. Sd/-
(DR. ROHIT SHARMA, HAS.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Vikram Chand aged 32 years s/o Sh. Raffo Ram, r/o Village & P.O. Jol Lambri, Tehsil
Sujanpur, District Hamirpur (H.P.).

2. Savita Ghosh aged 27 years d/o Late Sh. Sunil Ghosh Malra, r/o House No. 6, Near
BD Global School, Sector 57, Gurgaon (Haryana) .. Applicants.

Versus

General Public .. Respondent.

Subject— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Vikram Chand aged 32 years s/o Sh. Raffo Ram, r/o Village & P.O. Jol Lambri, Tehsil
Sujanpur, District Hamirpur (H.P.) & Savita Ghosh aged 27 years d/o Late Sh. Sunil Ghosh Malra,
r/o House No. 6, Near BD Global School, Sector 57, Gurgaon (Haryana) have filed an application
alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their
marriage ceremony on 19-11-2023 at Murli Manohar Mandir, Sujanpur, Distt. Hamirpur (H.P.) as
per Hindu Rites and Customs and they are living together as husband and wife since then. Hence
their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 21-08-2024. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 08-07-2024 under my hand and seal of the court.

Seal. Sd/-
(DR. ROHIT SHARMA, H.AS.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).
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In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1.  Vijay Kumar aged 45 years s/o Sh. Tulsi Ram, r/o Village Bagehra Buhla, P.O. Bir
Bagehra, Tehsil Sujanpur, District Hamirpur (H.P.).

2. Rajni aged 43 years d/o Late Sh. Krishan Lal Malra, r/o Ward No. 11, House No. 258,
Burj Wala Mohalla, P.O. & Tehsil Morinda, District Roop Nagar, Punjab .. Applicants.

Versus
General Public .. Respondent.

Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Vijay Kumar aged 45 years Sh. Tulsi Ram, r/o Village Bagehra Buhla, P.O. Bir Bagehra,
Tehsil Sujanpur, District Hamirpur (H.P.) & Rajni aged 43 years d/o Late Sh. Krishan Lal Malra,
r/o0 Ward No. 11, House No. 258, Burj Wala Mohalla, P.O. & Tehsil Morinda, District Roop Nagar,
Punjab have filed an application alongwith affidavits in this court under section 16 of Special
Marriage Act, 1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001)
that they have solemnized their marriage ceremony on 26-07-2012 at Olympic Palace Madouli,
District Roop Nagar, Punjab as per Hindu Rites and Customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 20-08-2024. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 08-07-2024 under my hand and seal of the court.

Seal. Sd/-
(DR. ROHIT SHARMA, H.AS.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Santosh Kumar aged 32 years s/o Sh. Ranjeet Singh, r/o Village Doli P.O. Sujanpur,
Tehsil Sujanpur, District Hamirpur (H.P.).
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2. Jasvir Kaur aged 29 years d/o Sh. Chet Singh, Village & P.O. Kahangarh Mansa,
Punjab .. Applicants.

Versus
General Public .. Respondent.
Subject.— Notice of the Intended Marriage.

Santosh Kumar aged 32 years s/o Sh. Ranjeet Singh, r/o Village Doli P.O. Sujanpur, Tehsil
Sujanpur, District Hamirpur (H.P.) & Jasvir Kaur aged 29 years d/o Sh. Chet Singh, Village & P.O.
Kahangarh Mansa, Punjab have filed an application in the court of undersigned under section 5 of
Special Marriage Act, 1954 in which they stated that they intend to solemnize their marriage within
three months of calendar.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 20-08-2024. The objection received after 28-08-2024 will not be entertained and
marriage will be registered accordingly.

Issued today on 05-07-2024 under my hand and seal of the court.
Seal. Sd/-
(DR. ROHIT SHARMA, HAS.),

Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Dr. Rohit Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Vijay Kumar aged 29 years s/o Sh. Kishori Lal, r/o Village Dhamriana, P.O. Tihra,
Tehsil Sujanpur, District Hamirpur (H.P.).

2.  Anamika aged 20 years d/o Sh. Shyam Lal, r/o 2670/3, CHB Small Flats, Sector 49-C
VTC Chandigarh, P.O. Sector 47, Sub-District Chandigarh, District Chandigarh .. Applicants.
Versus
General Public .. Respondent.
Subject.— Notice of the Intended Marriage.

Vijay Kumar aged 29 years s/o Sh. Kishori Lal, r/o Village Dhamriana, P.O. Tihra, Tehsil
Sujanpur, District Hamirpur (H.P.) & Anamika aged 20 years d/o Sh. Shyam Lal, r/o 2670/3, CHB
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Small Flats, Sector 49-C VTC Chandigarh, P.O. Sector 47, Sub-District Chandigarh, District
Chandigarh have filed an application in the court of undersigned under section 5 of Special
Marriage Act, 1954 in which they stated that they intend to solemnize their marriage within three
months of calendar.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
court on or before 20-08-2024. The objection received after 20-08-2024 will not be entertained and
marriage will be registered accordingly.

Issued today on 06-07-2024 under my hand and seal of the court.

Seal. Sd/-
(DR. ROHIT SHARMA, HAS.),

Marriage Officer-cam-Sub-Divisional Magistrate,

Sujanpur, District Hamirpur (H.P.).
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CHANGE OF NAME

I, Vishal Kaushal aged 44 years s/o Sh. Ravinder Kumar, r/o Ward No. 1, Nagrota Bagwan,
Tehsil Nagrota Bagwan, District Kangra (H.P.) do hereby solemnly affirm and declare that I have
changed my son's name from Vrishabh Kumar Kaushal to Vrishank Kaushal. In future my son may
be known by his new name Vrishank Kaushal. All concerned may please note.

VISHAL KAUSHAL

s/0 Sh. Ravinder Kumar,

r/o Ward No. 1, Nagrota Bagwan,

Tehsil Nagrota Bagwan, District Kangra (H.P.).

CHANGE OF NAME

Raja Bibi w/o Mam Husain, VPO Segli, Tehsil Kataula, Distt. Mandi (H.P.) declare that in
my Aadhar Card No. 8610 9492 0121 my name Beena wrongly entered. Correct name is Raja Bibi.

RAJA BIBI

w/o Mam Husain,

VPO Segli, Tehsil Kataula,
Distt. Mandi (H.P.).
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CHANGE OF NAME

I, Roshani Devi w/o Harnam Singh, r/o Village Tihri, P.O. Kalol, Sub-Tehsil Kalol, Tehsil
Jhandutta, Distt. Bilaspur (H.P.) declare that I have changed my name from Meeran Devi to
Roshani Devi. Both the name Roshani Devi and Meeran Devi belong to same person. All
concerned note.

ROSHANI DEVI

w/o Harnam Singh,

r/o Village Tihri, P.O. Kalol, Sub-Tehsil Kalol,
Tehsil Jhandutta, Distt. Bilaspur (H.P.).

CHANGE OF NAME

I, Chaman Lal s/o Mana Ram, VPO Pehad, Tehsil Mandap, Distt. Mandi (H.P.) declare that
in my Aadhar Card No. 3144 9267 5776 my name Chandu Ram wrongly entered. Correct name is

Chaman Lal.

CHAMAN LAL

s/o Mana Ram,

VPO Pehad, Tehsil Mandap,
Distt. Mandi (H.P.).

CHANGE OF NAME

I, Kalan Devi w/o Sh. Hari Chand, r/o Vill. Uperli Beri (41), P.O. Kothwan, Tehsil
Sarkaghat, Distt. Mandi (H.P.) declare that I have change my name from Kala Devi to Kalan Devi
for all purposes in future. Please note.

KALAN DEVI

w/o Sh. Hari Chand,

r/o Vill. Uperli Beri (41) P.O. Kothwan,
Tehsil Sarkaghat, Distt. Mandi (H.P.).
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